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ORAL ORDER (PER HON'.LE SHR1I R.RANGARAJAN : HEM?ER (ADMN.)

None for|the applicent. Heard Mr,ViRajeswara Rao,

v

learneé counsel for:the respondenté. As this 05 was filed
. I

in the yesr 1995 we?do not proposelto adjourn Fhis OA. The

-

OA is éisposed of m",uﬂer Rule 15(1) |of the CA‘i‘(Procedurg)Llﬁe‘r.

|
2, The app;icant served in Seuth,Centéal Railway from
13-07-62 to 31-10-9§ and retired as Assistant Station Master on
: : |
31-10.92, He recei#ed memorandum FO.B/PSOO/AA492 dated 9-6-92

i ,
(Page=-6 to the OA) stating that the revised anéual increments fad besn

| i
already sanctioned Jaecoments sincL 1-2-7% to #-2-92 It |is

1

stated that the applicant made seweral representations to the
responclents TV pay ll‘.l!l A A e f_ ! B - .

in the said memoran;um along with]the amount oi enhanced D,A,

correspondingly besides Productivity Linked Bouus from 1-4-92 to
31-10-94, But he s?bmits that no}reply hqﬁdbeen given tojhim,

3. This OA is filed praying for a dirTction to the
05/
respondents to paypthe difference of annual 1%crements contained
the -

in the memorandum of/respondents dated 9-6-92 Jalong with the

amount of énhanced|D,A. correspondingly besidé Productivity
| < fha
Linked Bonus from ?-4-92 to 31-10L94 and - to enhancinension

1

correspondingly. || ‘ ' [

4. A repl% has been filed in this oaﬁ In the#eﬁly

the respondents submit that the applicant hadfbeen paid difference

of annual 1ncrements and Produceitity Linked ?onus as prayed for
in this OA, They %ave also given the details/|of ‘payment |of
i ! 1

difference in Pai&[2(A) and (B) Of the reply.| It is stated in

para 2 (c) that téf revision of éﬁnsion has bﬁen effected taking

I

i
the higher rate of:pay into account at the time of retirmment aga

ft~Ce
such Lpnt the revision of pension does not require any| review,

f
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In view of that the respondents submit that the grievance o1

P
the applicant has be?n fully oempl&od—with and hénce the OCA

gJ

is liable only to bejdismissed.

S. No rejoinder has been filed in this
+have | - o.)lK .

respondentségiven the full detailslfn'regard to;the payment
dated 9=-6=-92.

of differencelin accprdance with th% memorandum

If the applicant is hot happy with ﬁhat reply or

1ncorrectness in the&eply he should;have

eenmavnad +~ varify the detalls, As no rejoindJr is filegd,

applicant is satisfied with the reply and hencelhe was also

preserit to-day whilerthe OA was taken up for hes

! ,
view the OA is dismissed. No cost%i
[
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The Divisional Rallway Manager, Sauth Central Railuay,

Uljayauada = 001.

Dne copy to Me. V.SLR. mirthy, AdVocate,- CAT., Fyd.
\

Te

>
‘3: Dne copy to Mr.Y, RaJesuar Rao, Addl CGSC., tNT., Hyd.

4, One copy to D.R.(A?, CAT., Exd :
'S, Dne duplicate cop?}' |
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Datad: ‘\ \0/39‘

ORDER/JUDGMENT

M. /RA/CA WG,
in

Admilttad and Interim‘Directions
Issuled ., . a

£1llo eq

. Disppsed of with Dirsctions

Dismisscd
Digmissed as withdrawn

Dishiss=d for Default
Ordgred/Re jected

No ofder @s ta costs,

f

YLKR IT Court .-

Feihr I e
Centraf Atministva Titbunal ©
e DESEATIH

2 10CT 1997

grTra T it
HYBERABAD BEMCH

b





